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| ' 1,0RDER DATE 28,9, 20C0,

‘.95 Seen the petiticn,pefect pointed out

Heard Mr,Ray,learned counsel for the applicant,

oo &%%7? >3 pen/ After hearing him we feel that the OA can be
2L [ e |
&VQB-/) ? &Umé disposed of at the stage of admissign, In view
i ady
it %L/ 4 of this, we have heard Mr.A.K.BCOse,learned Sk,
standing Counsel on whom a COpy of the petition
M/ ‘5%%6 splicant is
: 0 — has been served,The case ©of the app :
U
]7%27/0’5 that while he was working as Sub post Master at

Kabirpur sub post office and residing at the
. post quarters, he was deducting Elect.charges of

gs,134/. PM for his occupation of the post qrs

but suddenly a large amount of ks, 10,000/~-and odd

by the Registry is ignored.Let the OA be registered.
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&
has been shown as arrear and in order date&?f
28,4.2000 this amount has been ordered to b‘e
recovered from him on instalment,Applicant 1
preferred an appeal t© the appellate authority
on 13,5,2000 but this ap;ﬁeal has not been
disposed of and at the same time LeCovery
is belng made.In this OA the prayer is for a
direction to the Respondents to dispose of the
aprpeal and for stay of the recovery till the
appeal 1s disposed of,After hearing the leamed
counsel for both sides,we dispose of this 0A
with a direction to the Appellate authority i, e,
Respondent No, 2 that the apgpeal dated 13.5,2000
if the same is pending with him, should be

cdisposed of within a pericd of sixty days\{from the
. vg‘!:

date of receipt of a copy of this order. we alsc
direct Respondents 2 and 3 that till the appeal
is disposed of further recovery should not be

made from the pay of the applicant in Pursuance

Of Annexure~4.with the apove observations and

“ directicns the OA is disposed of.NoO costs,
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